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HOMOEOPATHY CENTRAL COUN-
CH. (AMENDMENT) BILL®

|AMENDMENT OF SECOND SCHEDULE)

SHRI M, C. DAGA (Fan): 1 beg
to move for Jeave to introduce a Bili
o amend the Homoeopatay Central
Counell Act, 1078,

MR, CHAIRMAN: The question 1s.

‘9fhat leave be granted to intro-
duce a Bill ifurther te amend the
pathy Centiral Council Act, 1873".

The motion was adopted,

SHR! M. ¢ DAGA' 8ir, I intro-
duce the Bill

MR, CHAIRMAN: &Shrt Madhu
Limaye e is not here. Shri Ranu
Bahadur Singh He is net here, Shn
Panda,

17.37 hrs

CODE OF C(CIvH, PROCEDURE
(AMENDMENT) BILL*

[AMINDMENT OF SECIION 80 ANU INHER-
TION OF SFCTINN B0A )}

SHRI D, X. PANDA (Phanja-
nagar): [ beg to move for leave to
introduce a Bill further to amend the
Code of Civil Procedure 11038

MR CHAIRMAN The question s

“That leave be granted to intro-
duce a Bill furlher to amend tho
Cede of Civil Procedure, 1508

The motion was adopied.

SHRI D, XK. PANDA: Sir ! mntro-
duce the BiR,

‘Pubﬁshxﬁn Gazette of win:iil.
duted "0.4-M,

b
428 1814,

1308 (SAKA)
17.37 hxs.
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MOTHER'S LINEAGE BILL~tontd.

MR. CHAIRMAN: Now, we take
up further consideration of the fol-
lowing motion moved by Shri Madhu
Limaye on the 5th April, 1974:~—

“That the Bill to provide for the
right to trace one's lineage from
the side of one’s mother, be taken
into consideration.”

There 13 one amendme‘i, 1 the name
of Shri Daga. Are yo. meoving the
omendment?

SHRI M C DAGA (Pah): Sir, I
nove’

“That the Bill be crculated for
the purpose of elicit'ng opinion
thercon by the 3rd August, 1974.”

Q)

MR, CHAIRMAN: Swce Shrt
T.maye 15 pot here I have given
permission to Shrr Daga to move s
amendment, Shri Madhn Ulinaye was
o1 his jegs last time.

SHRI S. M. BANERJEE (Kanpur):
Shr lamaye has alreadv spoken.

MR CHAIRMAN: But he has not
voncluded. There is a probiem row
~hout the Private Memhors' Business,
The Bihar discussion has taken =0
long, Ang so, if we hav- to take up
the Private Members' Business, 1t
mean the House will have to =it
upte R Oclock 1 would like to
kuow the pleasure of tho House.

THE MINISTER OF PARLIA.
MENTARY AFFAIRS (SHRI K
RAGHU RAMAIAH): I had a talk
with my friends on tha Opposite
side 1 think we shall gn on till 18.30

hours if there are speakers, Or else,
let us go wn till 18 hours,
Extraordinary, Part I Bection 3,

"



